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of Central Government employees still
continues and the repeated demands of the
emyloyees for setting up a Third Pay
Commission have again and again been
turned down on grounds of national
economy ;

(d) whether at one occasion in the past
pay-scales of higher officials of the Govern-
ment of India above the rank of Under-
Sccretaries were also raised while the wage
freeze was in force ;

(e) the reasons for  discrimination
amongst the Government employees in
general and for singling out a few for grant
of increases when the pay structures of
Government Employees in general are out
of tune on account of the rising prices ;
and

(f) whether Government would now re-
consider the question of appointment a Third
Pay Commission 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Yes, Sir.

(b) The details are given in the Ministry
of Home Affairs Office Memorandum No.
14/1/68-CS, 11, dated 24th July, 1969 a copy
of which is laid on the Table of the House.
[Placed in Library See No. LT-2082/69.]

(c) to ([). The revision of salaries at the
level of Joint Secretary and above was
carried out with effect from 1-9-1965 whereas
the ban on pay revisions, which was imposed
in Augnst, 1966, is in force upto June, 1970,
However, the Government bkave since
announced in Parliament its decision to
appoint a new Pay Commission to review
the pay structures and uther conditions of
service of Central Government employees.

12.00 hrs.
RE. BUSINESS OF THE HOUSE

MADHOK  (South
Delhi) : Before vou take up this item, I
would like to make one submission. You
have admitted this calling attention to-day.
This was not on the order paper. This
morning I gave notice of 2 calling atteation
motions—I saw you in the Chamber also—
about the killing of 3 workers at Bokaro and
gbout the strike by 50,000 workers at

SHRI BALRAJ
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Jamshedpur. In our country people are On'_
strike and everyday we give notices of call-
ing attention motion but they are not
accepted. Here, some people were killed in
Vietoam. I have every sympathy for the
people killed, May I know, Sir, when
things are happening in our country with
which we are directly concerned, you do not
accept any calling attention motion about
them, But you accept a calling attention
motion about happenings that took place
last year in far off Vietnam with which we
are not directly concerned. (Interruption)
I say, Sir, this House is being allowed to be
used for propaganda purpose against one
country and in favour of another country
and the real purpose of this House is being
defeated. This call attention motion should
not be admitted. This should not be on
the order paper. It has no relevance to the
conditions in our country. It is not of
urgent importance to this country. Therefore,
Sir, my call attention motions about the
strike in Jamshedpur and killing of three
workers at Bokaro which have been
given to-day, must be admitted. This is
my request.

SHRI D. N. PATODIA (Jalore) : I have
submitted a call atention motion in respect
of lawlessness prevailing a West Bengal
about which the Chief Minister of West
Bengal also has made a statement,
(Interruption) 1t is not being admitted by
you. This is a situation which is prevailing
on the soil of India. But that has not been
admitted by you but you have admitted a
calling attention motion about something
which has happened outside India of which
we are not directly concerned. ([nterrup-
tions. 1 suggest that my call attention
motion on West Bengal must have priosity.

SHRI UMANATH (Pudukkottai) : No
Mo, (Interruptions) This is an iaternational
issue on which the Government must make
their position clear. There is no question of
priority. (/nterruptions)

SHRI D. N. PATODIA : This is some-
thing which is not a recent happening.
(Interruptions).

SHRI RANGA (Srikakulam): We are
all extremely sorry, Sir, that these things
should have happened and the people who
are concerned are themselves now conducting
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[Shri Ranga)

a0 inquiry Into this particular matter. They
have not made a secret of it. They are
themselves conducting an inquiry against the

officers concerned who are  alleged,
(Interruptions)

SHRI UMANATH : Why do you plead
for American murderers in this House.
(Interrupiions)

SHRI RANGA : I am not pleading for
anybody, (Interruptionsy That inquiry is
going on. It is unfortunate that what is
actually happening in our own country—
in West Bengal there is lawlessness and in
Jamshedpur a strike is going on to which
my hon. friends themselves have referred
three days ago and wanted a special discus-
sion-- about which call attention notices
have been given. On the top of it there is
a'sn another question where three workers
have been killed and a call attention mot on
has been given. I would like to know, Sir,
on what norms of decency or urgency or
national interest you have been good enough
to wive priority to this and dismiss the other
things. I would like to know from you.

SHRI H. N. MUKERIEE (Calcutta
North Fast) : Sir, are you going to allow
the Chair’s conduct to be impugned in this
fashion ? These gentlemen who want to

champion the cause of America,
(Interruptions)
SHRI BALRA] MADHOK : We are

concerned with this country and what is

happening in  this count-y. What s
hippening in this country is more
important.

Wt we famd (g0 &waf
qavzw, W94 9z W) saErsdm w1 Afew
N1 fRar @ 38T F9T g8 Sl &
Ziar MITT IZar 11 ¢ Afwa ¥ sgAr
argar g fF gt A% gafqaa wlt Ar9-
gar &1 qa1d g, wAw g wiwec )
fis ¥ 1T & 9§91 ) 5w gL ¥ IIM
f gwea & afeq qia Hag & ag
% sear 7 gar? qw & wxe At ¥
grarg AT & W& uNedrA § ey
siar wifg & AN & F9T A 47§
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oy DA 8 e ffwg W @
FIT 728 9aq Nfag ., (sawam)...

SHRI CHENGALRAYA NAIDU
(Chittoor) : Sir, before you admit the Call-
ing Attention I have a right to raise a point
of order. (Imterruptions)

oft Sarew qov (feeeft e=e) @ ¥
Ty grdAr ¥ (sqwemA),

SHRI VASUDEVAN NAIR (Peermade):
Mr. Chairman, Sir, have you given your
ruling or not? What is happening in the
House, Sir ?

ot e T (g - e sy 3T B
Tt g

SHRI H. N. MUKERJEE : Can you
not, from the Chair, lay down a law_at
least once, whether we are going to have
this kind of indeterminal discussion 7 Tt is
already 12 O'clock and we are having this
kind of indeterminate discussion. My name
is there in the Calling Attention Notice.
Are you going to have something of a deter-
mination 7 We have other things to do. |

want vomething of a determination to the
discussion. | [aterruptions

St T qo - #r waAr gz 2 fw
stzt 3% famaara w1 gar7 8, & off =)
gear 2 aavar g e agt v Aay
AT ST 0 (sqanra) Afwa gak air §
A wifan g¥ema v ey mw e
F1T fear @ 3aa Afeq g F oo §
AT mi 2 g A o g5 gad At &
TA RO 3 1 X Q) o ¥ W
T HIAY &9 3| Nz 1A wrgar g e
a1 7eadl &Y fendw faar nm & san
R A ®if Sy agt 97 TH A
AR & wT gEer FgEd 2
mak wfewr &) S99 A3 w4
ag Y 78 %341 5 ag @uw famg ¢
W ¥ 9T G5 € ATAAIT sqam g

aG o w1 JEE ARt &) Ak o
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T | Az T fFaT AW E, W WIE
U gga gaw a1 sfag agf § | w@h
fae | §F17 F1 MO KA1 HF A
s o2 § TEr A1F A1 IAR
A IFTT 5941 F9r7 2 a1 gH wrk
AT AgF &1 sar ¥ 7 sz, & N
EHE! 81 A qAFATE | A fawew
¥ 7z fag g&vc @ gudsr & aw J
feq1 §—fadl & FaT W T W TQ@
FT weqrArT 2 at Iasy & gsgr A
aawar g1 afsa qg w37 fedt N &
fan adezr #1 aqraa 288 grar wfzm
TAfAT TAT A1T 3AFT S7 @ A q=FT
BN L mT gz awee ¥ gl Wi
w4 3| qi% ate & wzar ¢ 1 afsx &#10-
g @1 fadw & 7 ged qraz N
gfefrast zerara ®zar arfza 0 fqaaq
THARIT E

“(1) A list of business for the day
shall be prepared by the Secretary and a
copy there of shall be made available for
the use of every member.

“Save as otherwise provided in these
rules, no business not included in the
list of business for the day shall be
transacied at any sitting without the
permission of the Speaker.”

A AAATI R A L zq
W HTANATAE ! WT W 6 S
g aFd & Far mrg w9 B fr oodeer A
T F g N AT ;oW A oA
AT ? WTT KA ETT AN 4 ) 59T HY

ST QTR AAT WAy 2L

Re. B.OH

SHRI NAMBIAR (Tiruchirappalli) :
The Speaker has to allow the Order Paper to
come to him.

SHRI RANDHIR SINGH (Rohtak) :
Why can you pot talk over these things in
your chamber ?

ol WA W T R A oanS
AN DU A IG I Y I T g7
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grar | ey oIk Fger 7 oI & A
W w19 €q fagq w1 qg7 £ g § oA
W@ & g A0 aww § A wiar f& ¥4
17 & fadrg afifeqfa gegsa A adr
geT ®1 adl as A1 gy I qrdr §
IW F faers F741 i @) &

sit efa o : qurafr @, "wre @7
87 W AN | AT FT BAAT FEEA §,
WIT 3AT §T WY FAACT

SHRI CHENGALRAYA NAIDU : I
am not disputing the raising of this calliog-
attention-notice. I am only disputting the
right of the Speaker in admitting the notice
but not circulating it to the Members. We
do not know what is going on. Suddenly,
we find that some calling-attention-notice is
being raised. Is it not your duty to supply
us with a copy of what is going on here 7
We do not knmow what calling-attention-
notice you are going to allow. Without
knowing what it is, how can we participate
in the discussion 7 So, please postpone this
till tomorrow when we shall also be supplied
with copies ? Till then, you should not
allow it.

SHRI KANWAR LAL GUPTA : What
is the urge cy 7 That is what we want to
know  We have no objection if it is taken
up tomorrow. But what is the urgency
today 7 That is what we want to know from
the chair.

MR. CHAIRMAN There was no
calling-attention-notice, and the House had
to discuss these matters, and, therefore, 1
permitted this. It is the Speaker’s right to
admit a notice even on the same day.

SHRI CHENGALRAYA NAIDU : But
you should supply us with copies of the
notice. Without supplying us with copies,
what right have you to allow this notice to
be raised ? 1 protect, Mr. Chairman, against
this, You are the cusiodian of the rights
of this House, and it is your duty to supply
us with copies. Otherwise, we do not know
what is goiog on. Without supplying us
coples, how can you allow this to be raised ?
I am sorry. I protest against this, You
should ask the office to give us copies.



